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From all these points of view, 1
think this Bill is a good one. After al},
things might become much more cri-
tica] and we should be ready for any
contingency. Some 'of the people who
had the opportunity of witnessing the
last war could imagine the amount of
chaos and destruction that have oc-
curred in the cities. Miles and miles
of railway tracks might be destroyed,
bridges might be blown up and so
many other things might be happen-
ing, in which case thig kind of pre-
cautionary measure iz necessary, So,
it should be done. I am glad that all
of you have supported this Bill.

Madam, 1 move,

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE) The question is:

“That the Bil] to make certain
provisiong relating to the employ-
ment of members of the Armed
Forces of the Union in the working
and management of railways, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): We shall now take up the
clause-by-clause consideration ©of the
Bill.

Clause 2 to 5 were added to the Bill.

Clause 1, the Enacting Formule and
the Title were added to the Bill,

DR. D. S. RAJU: Madam, I move:

“That the Bill be passed.”

The question was and the

motion was adopted,

put

-—

THE CARDAMOM BILL, 1965

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

[RAJYA SABHA]
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S. V. RAMASWAMY),
move:

“That the Bil] to provide for the
development under the control of
the Union of the cardamom indus-
iry, as passed by the Lok Sabha, be
taken jnto consideration.”

2620
Madam, I

In moving this Bill, may I submit
to you, Madam, that cardamom i8
grown mainly in the hilly regionsg of
Kerala, Mysore and Madras and the
present production is about 3,000 ton-
nes a year; 65 per cent to 70 per cent
of the production is exported, earn-
ing around Rs, 3 crores of foreign ex-
change for the country? I can, there-
fore, say that this plantation commo-
dity hag a preponderant export angle
and a substantial increase in foreign
exchange earnings can be achieved by
undertaking suitable measures of as-
sistance to the planterg for develop-
ment of their plantations and by pro-
per arrangements for the marketing
and export of this commodity.

Export prices of cardamom have
been widely fluctuating over the years.
This is primarily due to the fact that
the small growerg who constitute a
large majority of cardamom producers
were unable, owing to their poor
financial plight, to hold their stocks
till the prices picked up. Unremunera-
tive prices over the years have also
resulted in the planters being unable
to maintain and develop their planta-
tiong properly. A Board with powers
as suggested in the Bill will be able
to deal with these problems ang help
the growers in realising fair returns
for their produce. The industry will
also develop on sound and progressive
lines,

In order to maintain steady export
prices and to secure better returns for
the producers and also to increase the
foreign exchange earnings from car-
damom exports, certain interim mea-
sures were taken by Government. A
system of quality control and pre-
shipment inspection was introduced
and rules for “Agmarking” of export
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consignments were enforced from 1st
January, 1963. The Chairman of the
Coffee Board was nominated as the
Chairman of the Cardamom Develop-
ment and Marketing Advisory Com-
mittee and a Directorate of Carda-
mom Development and Marketing, un-
der the administrative control of the
Ministry of Comerce, was established
in Bangalore in February, 1963, With
a view to stabilising the prices of
cardamom and increasing foreign ex-
change earnings and infusing greater
confidence in the growerg as well as
the foreign buyers, cardamom was
brought under export control in May,
1963, in consultation with the Com-
mittee. Simultaneously, ag a price sup-
port measure to the growers, the Di-
rectorate was instructed to procure
cardamom through selected agents
whenever the prices tended {o sag to
uneconomic levels.

4 p..

The interim measures taken by
‘Government have given some relief
1o the cardamom growers, They have
belped to arrest the downward trend
of prices and there has been increase
in the foreign exchange earnings. In
1963-64, India exported 2306 tonnes of
cardamom, thereby earning foreign
exchange to the tune of Rs. 3.20
crores gs against the export of 2,259
tonnes in the previous year for a total
value of Rs. 2.67 crores, During 1964-
65, 1,760 tonnes of cardamom, valued
at Rs 2:84 crores, were exported, It
is, therefore, apparent that there is
still a need for long-term measures
10 look after the developmental and
marketing aspects of the cardamom
industry, It is necessary {o increase
the export potential of this commo-
dity by an increase in production.

The Cardamom Development and
Marketing Advisory Committee, which
was set up in February, 1963, recom-
mended the early constitution of a
Statutory Board. Leading associations
of cardamom planterg have also been
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representing that to help the carda-
mom growers to realise fair returns
for their produce and the industry to
develop on sound and progressive
lines, a statutory board should be set
up for undertaking measures of as-
sistance for development and activit-
ies relating to proper marketing of
the commodity, After carefu] con-
sideration, Government has come to
the conclusion that a statutory board
to be known as the Cardamom Board
should be set up. The proposed Board
will, among others, cdnsist of repre-
sentatives of the growers of carda-
mom, exporters of cardamom and Gov-
ernments of the cardamom pro-
ducing States. It is proposed
to vest the Board with ade-
quate powers to undertake suitable
measures for the development of the
cardamom industry, such as the pro-
motion of co-operativies of the small
growers, grant of loans to planters for
improved methods of cultivation, pro-
cessing, replanting and extensions,
undertaking marketing activities with
a view to increasing the export po-
tential of this commodity. The Board
will also be empowered to operate
price support measures, supply machi-
nery and equipment on hire-purchase
basis to planters and assist them in
the procurement of fertilisers, pesti-
cides ete.

For meeting a part of the adminis-
{rative expenses of the propose Board.
the Bill provideg for levy of a cess at
an ad valorem rate not exceeding 2
per cent. on all cardamom exported.
The actual rate of levy, for the pre-
sent, will be 1 per cent. and it will
be regulated from time to time by
notification in the Gazette. This ex-
port cess will be in addition to the
existing customs duty of 3 per cent.
ad valorem on cardamom  exports
levied under the Agricultural Produce
Cess Act, 1940. The revenue collected
from the export cess will be credited
to the Consolidated Fund of India and
such sums as are required to meet the
expenses of the Board will be released
to it after obtaining the vote of Par-
liament as it being done in the case
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{Shr; S V Ramaswamy ] {
of other commodity boards lLike the |
Tea Board and Coffee Board The ob- |
jec. of the Bill 1s to take powers for
setting up a Statutory Board for car-
damom mainly with a view to enabl-
g 1t to undertake the activities which
have been explained by me earlier
The Bill 1s a sumple measure primari-

ly intended to benefit the cardamom |

growers I commend 1t for your consi-
deration,

The question was provosed

[RAJYA SABHA]

SHRI S S MARISWAMY
ras)
my support to this Bill which seeks
to canstitute a statutory Board to help
the planteis The objects of the Bill,
as found 1pn the Statement of Objects
and Reasons and as explained by the
Depuly Minister are simple, but I have
a misapprehension which I want the
hon Minister to allay

(Mad-

Previously, we had a number of
Boards for arecanut coconut and oil-
seeds All these Boards were later
abolished I want to have a categori-
cal statement from the hon Minister
that this Board also will not meet the
same fate Ag per the statement I
find that about Rs 3 crores worth ol
foreign exchange is earned annually
through cardamom But planters who
are engaged mn this business, I am
afraid, are not profited The market
in fluctuating and those who are en-
gaged 1n this trade are hard-hit
Many of the planters are small ones
and they are affected by market fluc-
tuations The Board should save them
from these evils of fluctuations

Another thing, Madam that I am
unable to understand 1s that accord-
ing to the stalement we are having
a near monopoly 1n this trade and the
demand 1s also steady, yet there 1s
fluctuation T would Iike to know who
is responsible for this fluctuation, and
if a handful of peopls are responsible
for 1t will the Government come for-
ward boldly to take action against
them irrespective of the fact whether

Madam Vice-Chairman, I ex end |

they belong to this party or to that
party or they belong to this group
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or tnat group This 15 a serious prob-
len:

Madam, I come from a State wheire
there 1s cardamom plantation and 1}
know how political considerations aiso
do piav at certaln times I want this
Board lo see that such things are not
there, and 1f they are there, they must
come out to remouve them

Another point, Madam If the Gov~
ernment comes forward to help the
<mall growers, I am sure their gut-
put will inciease and we Wil earr
more foreign exchange As we give
subsidy to sugar industry, we must
also give subsidy to these cardamom
plan ers If we do so, T am quite sure
we w1'l not only have near mono-
poly, we wil] have complete mono-
poly

I am also informed by certamn peo-
ple engaged m this trade that there
are certain people who are spoiling
our foreign market by exporting spur-
10us and adultered things The Gov-
ernment should see that such of those
pbad elements are totally removed

I am very glad that the Govern-
ment hag come forward to have this
Board as the Coffee Board and the
Tea Board But whosoever 15 appoin-
ted as ithe Chairman must have vast
experience as one who was 1n the
trade or as one who was closely as-
sociated in the trade If it 1s done,
1 am quite sure, this Board will be
a great help to the small planters.
If 1t 15 not done, I am afrad, the
small growers will disappear and the
places where this plantation 1s going
on will be converted into some other
plantation and whatever hittle mono-~
poly we have 1n this trade will not
be there So, while concluding, I re-
quest the hon Deputy Minmster to
have the pownts that I raised here n
his mind

SHRI JOSEPH MATHEN (Kerala):
Madam Vice-Chairman, I support the
Bill Tt is a long standing demand
that there should be statutory Board
to control and plan the development



2625 Cardamom

of cardamom The cardamom industry
1s earnwng, as the hon Mmister stat-
ed, something like Rs 3 crores annu-
ally, and if 1t 1s properly looked
after, 1t can be doubled or even in-
creased by three times

Madam, this industry has been neg-
lected tor a long time This industry
had actually originated in the State
ol Kerala 1n the erstwhile Travancore
area and the former Maharajahs used
to encourage the people to cultivate
cardamom 1n the highlands i1n the re-
serve forests Even 1f the land was
not registered in the name of any
particular planter, anybody could go
mto the forest and plant cardamom
under the big trees 1n the reserve
forest and they could get certamn con-
cessions from the Government for
having produced cardamom The
lease than given to the cardamom
glowers was short-term lease and the
land revenue was very little and for
those who encroached. the land :eve-
nue was three or four times that of
the registered ones Now according
to the new policy adopted by the
Government, a geod number of per-
sons who had actually started culti-
vation 1n the reserve forests without
Government sanction had to give up
this cultivation and the plantation
as such suffers a lot because of the
policy of the Government The erst-
while Travancore Government had
1ssued 1nstructions that persons who
wanted to cultivate cardamom 1n the
forest land could get into the land
and cultivate evepn without registering
the land under their names but laler
when the people started establishing
very big cardamom estates in the re-
serve forests, the Government put cer-
tain restrictions whereby the rich peo-
ple could somehow or other
manage to evade and the poor
people who actually started cultiva-
tion 1n small holdings had to suffer
because of this policy When we re-
ally want to have this industry to be
brought under a statutory Board, it
should be our responsibility to see
that the maximum development can
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should be research with regard to the
places suitable for culfivation and the
various varletieg of cardamom  that
can be grown ipn the different areas
and there should be research in pest
control and other matters According
to me, 1t will be possible to jncrease
at least ten-fold this cullivation ot
cardamom 1n the reserve forest of the
erstwhile Travancore State and in the
Malabar aiea As far asI know, un-
less proper incentive 1s given to them
the people are now reluctant to go
in because there 1s no definite policy
adopted by the Government with re-
gard to che cultivation of the lands in
the 1eserve forest area, and the near-
by forest blocks So, I think the
Government should study the situa-
tion and the Central Government
should consult the State Governments
in the matter In the Madras area
also we find a portion of the hign-
landg utilised for cardamom cultiva-
tion and 1n Mysore also we find cex-
tain areas of cardamom cultivation
These States will have to be consult-
ed to see how far we will be able to
giwve reserve forestg for cardamom
cultivation and how far this cultiva-
tion will help us in the afforestation
of the areas already cleared Some
of the forests which are cleared can
be planted with some big trees and
under the big trees as 1s done at pre-
sent, cardamom can be cultivated All

these matters will have to be gone
to

Again when we talk of this Board,
when thig Board functiong it should
not be top heavy According to the
needs, the Boards should have only
such officers as are absolutely neces-
sary for planning the development of
the industry We should not provide
a job for some person who ;s dis-
gruntled so that he may adorn the
high position of Chairman  without
knowing the details of the cultivation
and we should see that those who are
entrusted with the functiong of the
Board should know-——should have a
thorough knowledge of—the cardamom

be gven to this industry and there ;| cultivation and the industry as such
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Again we find that the present cess
is only two per cent. ad valorem on
the exported quantity and for export-
ing cardamom worth Rs. 3 crores it
will not come to more than Rs. 60,000.
The Government should not in any
way consider the income that they
get out of it when they plan the deve-
lopment and whatever may be the
amount necessary for the development
of the industry should come from the
Central "Government to the Board
either in the form of grant or loan to
the culfivators. Even if we plan to
have co-operative small units in the
high-range area of Kerala, I am ccn-
fident that we will be able to do much
in this regard.

Again when we talk of loans and
grants we have seen that the Rubber
Board has been doing splendid work
during the last few years for the deve-
lopment of the rubber industry in this
country and they have been giving
loans and grantg for the establishment
o! rubber plantations throughout the
high-range areas and they have defi-
nitely succeeded. We have seen that
the rubber production has gone up to
double the quantity or even more. In
the same way we should not limit the
loans and grants as well as other faci-
ties that are to be extended to carda-
mom growers if the cardamom industry
is to develop. Ip the cardamom indus-
try, as the hon. Member just pointed
out, there is no such thing as spurious
thing that is exporteq at all because
at present there is quality control and
pre-shipment inspection. Because of
that quality control we have restricted
the export of spurious things and
because of that only we are gradu-
ally increasing ithe exports. I am
thankful to the policy adopted by the
Commerce Ministry all these years for
introducing  quality  control and
pre-shipment inspection not only in
this trade but in various other in-
dustries also. There is this in the
Coir Board. In almost all the sta-
tutory Boards they have started this
and it has helped the establishment

[ RAJYA SABHA ]
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of the quality of the materialy ex-
ported from this country. I am con-
fident that under the able manage-
ment of the Commerce Ministry, as
they have been doing at present, this
Board will take up the responsibility
of developing it and increasing the
export of this commodity whereby
we will be able to see that most of
the problems that are now existing
in the State of Kerala are solved.
We know that if we earn more, we
will be able to give employment, as
unemployment is the problem there
now. You can also invite the per-
sons or the landless people of ihe
coastal strip to go to the high-ranges
and cultivate cardomom and find
their living. All these will be
satisfactorily managed provided wre
have a well-established and proper-
ly functioning Board. Thank you.

Bill, 1965

SHR1 MULKA GOVINDA REDDY
(Mysore): Madam, I support the Bill.
We have the experience of the Coffee
Board and the Tea Board. They have
done a good job in promoting the
Coffee industry and tea  industry.
Cardamom is a very good foreign ex-
change earner and we should do every-
thing in our power to see that the pro-
duction of cardamom is increased. It
should not be restricted to be grown
only in the three States that were
mentioned by the Minister. We should
explore the possibility of growing this
commodity in other parts of India.
When this statutory Board is establish-
ed, their function should be to devote
time and money for research with re-
gard fo seeing whether we could in-
crease the yield per acre and also
whether it could grown in other parts
of India. So the Government should
come forward with liberal grante ior
improving cardamom and for increa-
sing the production of cardamom.
There are many small growers who
are very much in need of financial as-
sistance and the Government should
come forward with liberal loans to
assist the small growers. They are
levying a cess on the export of car-
damom and, according to the Minister.
we earn on an average nearly three
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crores of rupees worth of foreign ex-
change every year

Now there are some people who are
interested in, this business of exports.
Cardamom should not be allowed to
be exported through private agencies.
We have already the State Trading
Corporation, and the State Trading
Corporation should be entrusted with
the export of cardamom, or the Carda-
mom Board itszlf should be autho-
rised to export cardamom  outside
India, so that it will be regulated and
whatever money 1s earned 1n foreign
exchange will come to us And 1f this
export trade 1s left to private entre-
preneurs or private trade, we have
seen that in many cases, because of
under-invoicing or over-invoicing,
they try to manipulate the foreign ex-
change earnings to their advantage,
and 1f 1t is entrusted to the State
Trading Corporation, or the Boarg it-

self, whatever foreign exchange we
earn on account of this export of
cardamom, 1t will come to the ex-
chequer.

For developing this industry, the
Government 15 going to give some

loans and grants That 1s welcome, but
they would like to collect the cess or
levy on the export of cardamom and
credit 1t to the Central Consolidated
Fund of India I would suggest that
the levy that they make on the export
0° cardamom should be collected gnd
credited to the funds of the Carda-
mom Board, so that that will be made
available for the development of this
industry For a period of ten years at
least, special interest should be evin-
ced by the Government to develop
this industry So that we may earn
more foreign exchange, which we
need so badly

Madam Vice-Chairman, while coming
to the constitution of the Board and
composition of the Board, T am not
satisfied It looks as though the Board
is almost completely manned by the
representatives to be nominated by
this Central Government. They
should have given the power to the
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associations of different interests to

select their own nominees to repre-
scnt them on this Board Under
Chapter II in clause 4 the consti-

tution of the Board is enumerated, and
1 sub-clause (3) (e) 1t says:

“(e) such number of other
members not exceeding fifteen as
the Central Government may th:nk
expedient, to be appointed by that
Government by notification 1n the
Official Gazette from among
persons who are 1n 1its  opinion
capable of representing—

(1) The Governments of the
principal cardamom-~growing
States;

(1) the cardamom-growing in-
terests;

(i1) the cardamom
terests;

trade in-

(iv) the interests of labour;
(v) the consumers, and

(v1) such other persons or class
of persons who, in the opinion of
the Central Government, ought to
be represented on the Board.”

Now these interests should be en-
couraged to have their own assocla-
tions, and those associations should be
entrusted with the task of electing
their representatives to  represent
them on thig Board Why I am men-
tioning this 15 because we have seen
that, when members are nominated to
other Boards, even though the con-
cerned associations made recommenda-
tion of certain persons, they are not
nominated to the Board just because
the Chairman of the Board does not
like a3 particular representative There-
fore, in order to avoid that contin-
gency, where the association concern-
ed elects 1ts representatives, they
are nominated by the Government to
represent the interests of that associa-
tion on this Board, The associations
know that the representatives ibat
they elect to represent them on  this
Board will be capable of representing
their interests properly The Govern-
ment should not take on the respon-
sibility of nominating those members,
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and they should give this power 1o
the associations to  elect their repre-
tatives to function on this Board.
Madam Vice-Chairman, this -lause is
very vague. They have not defind the
term of office, how long the Chairman
will continue on the Board, how long
the members will be member of this
Board. They should have defined that
the Chairman and other members of
this Board would continue for g period
of three years or five years, as the case
might be; and it should have been
given statutory recognition. Instead
the Government want to take the
power under this clause and they
want to prescribe the period of the
term of office and other powers under
the rule-making powers of the Cen-
tral Government.

Madam Vice-Chairman, I am glad
that all growers or owners of iand
where this cardamom is grown are
compelled to register themselves
under this legislation, and if that is
followed strictly. we can have ; sur-
vey, we can have accurate statistics
and that will help in knowing {0 what
extent the Central Government will
have to provide funds for the deve-
lopment of this industry.

Madam Vice-Chairman, the control
of the Central Government ogver this
Board is too high, and bureaucracy
appears to have 5 complete sway over
this Board in its powers. in its
functioning. Instead the growers who
are very much interested in the deve-
lopment of this industry, should have
been given more powers and they
should have been associated in this
Board and given better representation.

Thank you.

SHRI N. M. ANWAR (Madras):
Madam Vice-Chairman, I rise to
support this Bill, the Cardamom

Bill, 1965. T am very happy that the
Government have come forward with
this proposal to constitute a statu-
tory Board called the Cardamom
Board. The hon. Minister has been
very clear in explaining the reason
why this Bill has become neces-

[ RAJYA SABHA]
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sa’y. The experiments which this
Mimistry has been making in recent
years have yie'ded some good re-
sults. We have seen how in 1963
they had experimented with  the

constrtution of g Cardamom Develop-~
ment and Marketing Advisory Com-
mittee and a Directorate of Cardamom
Development and Marketing. The re-
swt 15, even as the stalistiecs furmish-
ed by him reveal, that there has been
much improvement with r gard to
the development of this 1ndustry and
its export performance. In the year
1962-63, cardamom was exported from
this country to the tune of 2,259 ton-
nes, yielding g foreign exchange of
Rs 267 ciores But thanks to  the
measures that the Government had
adopted in improving the quality of
this supply through pre-inspections
and also through quality-control, we
see that in 1963-64, not only was the
quaniity 1ncreased from 2,259 tonnes
to 2,366 tonnes, but the foreign ex-
change which thig commodity earned
tor this couniry came up to Rs. 3.20

crores Only during last year, ie.
1964-65, although the quantity has
considerably declines—and that is a
matter which we have to go in-
to as to what are the reasons for

this decline in the quantum of
our supplies—although the quantity
has come down to 1,760 tonnes, never-
theless, we find a very appreciable
return of foreign exchange for that
quantity, namely, Rs. 2,84 crores. Now,
I am very happy that from out of
this experience, this Advisory Com-
mittee itself has come forward to
recommend the constitution of a
statutory board for cardamom. We
have got in this country the exam-
ple of the Coffee Board and the Tea
Board. But Madam, this precious com-
modity, this very lovely spice from
the south, grown in the three States
of Kerala, Mysore and Madras,
although it appears to be earning only
Rs. 3 crores at the moment, never-
theless, I feel from its performance it
is verily goose that lays golden eggs,
because as much as 70 to 75 per cent.
of this commodity is intended for
export. I ind, Madam, from my recent
experiemce when I went through many
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countries of the world that cardamom | sovereignty and many of these coun-

has got great potentialities for export
promotion and I am delighted about
one thing ang that is that cardamom
is virtually a commodity wherein our
country is having a monopoly or near
monopoly. No doubt, there are two
competitors, namely Ceylon and Gua-
temala; also in a very small way
Indonesia happens to be a competi-
tor. But I feel relieved at one fart,
that in this situation we do not have
in thus commodity a competitor in
China or in Japan, because Madam, I
discovered in the markets of the
world, particularly in the Middle East
and in Western Europe, that not only
politically and diplomatically but even
economically China has been out to
see that she competes unfavourably
against India. She has out-priced us
in many of the commodities, That
was my soITy experience with regard
to skins and hides. But here with
regard to this commodity, we are in
a very fortunate position that we do
not have such a powerful neighbour
as China to compete with. Neverthe-
less, Madam, I find that we are still
confining ourselves to some of the tra-
ditional routes—the trade routes. I
know that this commodity earns for
u« the

almighty dollar for our
national exchequer. But the United
States. though they may be a big

bulk buyer at the moment, need not
be our only hope. We must look for
a diversification of our trade pattern
and exports with regard to this com-
modity and T am glad that the Board
which the hon. Minister is now consti-
tuting under this measure, is also
empowered with the power of investi-
gating into the question of new trade
routes for this commodity.

SHRI LOKANATH MISRA (Orissa):
Even though you had been out only
on your own, it seems you have more
arcurate knowledge about these things
tham our Trade Missions.

SHRI N. M. ANWAR: I am very
thankful for that compliment which
1 got from 3 most unexpected quarter.
Madam, I feel very happy that there
are so many countries now, nearly
120 of them, which have emerged into

tries themselves are interested in this
commodity. It is a very redeeming
feature about this commodity that
none of the countries of Asia and
Africa happen to be serious suppliers
of this commodity. That has been our
misfortune, Madam. While, on the one
hand, we have to plead for the emer-
gence of Africa and the numerous
States of Africa into the comity of
nations on the other hand, we have to
contend against them in trade matters
because nearly everyone of these
countries of Africa is producing many
of the raw materials in which we
have been having 5 certain priority
until recently. But with regard to
cardamom, as I have already stated,
happily we do not have many serious
competitors.

Why then have we had during
recent years the fluctuations in the
fortunes of this industry? The hon.
Minister explained the position clearly
when he said that in this industry
we have got numerous growers and
they are of very humble means.
Because of this they do not carry the
staying power and they are not able
to store and market their commodity
on the best terms of profit. Here the
Board itself is authorised to consti-
tute, if necessary cooperative agen-
cies to see that these small growers
may be enabled to have their staying
power and also to get the optimum
value out of their supplies. But then,
Mad2m, cooperative agencies, how-
ever laudable they may be, ordinari-
ly »eed not necessarily be the only
solution for this stabilisation of prices.
I would wish to say that while I am
an enthusiastic advocate of the private
enterprise in almost every commodity
that our country is now exporting, I
would, nevertheless, plead that this
Board should be invested with the
authority to see that it sefs up a pur-
chasing organisation which can have
the powers to concentrate on supplies
and see that against competing nations
in the world., we from this country
can offer the commodity on the most
advantageous terms of competition.
Therefore, what really appeals to me
most in this Bill is the provision that
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{Shri N. M. Anwar.]
this Board will also ensure price
stabilisation and, if necessary, price
support policv. When many of the
countries of the world have recently
come forward to see that a price
support poliry ensures the grower at
least the minimum that he needs for
his subsistence, I think, in an indus-
try where some 60 or 70 or 80 per
cent of the pr-oduce is intended for
the world market, the least that we
can do to the industry and particular-
ly to the small growers who ao not
have the means and the staying power,
is to see that there is price support
policy and a prine stabilisaiion {und.
There is provision in this Bill for a
levy from out of the value of the
export. I suppose it is f.o.b. value of
the export that will be taken into
consideration when they assess the
duty of 1 per cent, to start with, on an
ad valorem basis, Well there is
already a duty of half a per cent. for

Customs. I would wish that the pro-
ceeds of this realisation should be
earmarked for a pool that could

guarantee stabilisation of prices.
Whatever fluctuations there may be
in the world market prices arising

out of the forces of competition, the
Government, through this Board, must
ensure the small grower 3 minimum
cost of production which can be worked
out through expert agencies. While
there should be representation for the
growers on the Board, there must be
a specific representation for the
smaller growers because it is their
interests that we have got to protect
first and foremost in a democracy.
It is they who are very often victims
of exploitation T am glad that there
is much scope in this country for the
development of the export market but
let me sayv this very clearly that we
have got many cross-currents which
sometimes dissuade the Government
from extending their helping hand to
this industry to the utmost possible
extent, Because of the many hydel
and many other projects which we
are visualising under our developing
economy, many of the areas where
this commodity can be grown are
today being earmarked for afforesta-

[ RAJYA SABHA]

Bill, 1965 2636

tion. This commodity can be grown
at an altitude which is profitable
neither for tea nor for rubber. Only
in that intermediate region of the
hinterland can there be cultivation
and growth of cardamom but such
areas unfortunately, due to a conspi-
racy of circumstances, are not avail-
able for the small growers, I have
one specific example before me jof
a very big enterprise standing in the
way of the cultivation of this com-
modity. Probably, everybody may be
awar® that the Kannan Devan Hill
Produce Company owns th Kerala one
hundred and seventyfive thousand
acres of land but 1t has got nearlv
seventyfive thousang acres which lie
waste where profitably cardamom can
be grown providing employment for
the small growers. I hope that this
great concern which enjoys a perennial
lease for ninetynine years can be per-
suaded to earmark this area of nearlv
seventyfive thousand acres for the cul-
tivation of cardamom. Thigz will not
only be adding much to our econo-
mic growth but also will give us the
wrgently needed foreign exchange. If
only we could expand the area of cul-
tivation and provide more . emy'.: -
ment for the small growers, there is
a possibility of earning more of
foreign exchange but then the biggest
question is that we have got to dis-
cover the market for this commodity
in nearly every couuntry that has
emerged to independence recently.
Cardamom is not merely a spice but
has also medirinal value. It is being
used for medical purposes in many
of the countries that I have visited
and I feel that research at Coimbatore
should be able to discover ways and
means of using this commodity to the
optimum extent While ther: is a
great scope for this industry, I feel
that we must raise our reputation in
the world market for our merchan-
dise. One thing that stands in the
way of export promotion is the very
poor reputation that our country is
having for quality goods. This is
applicable to almost every commo-
dity where we quote our prices on a
sample but our performance has been
so awfully terrible that I consider
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this as a crime against the nation. It
is a very sad commentary on our
natioial character that we  should
have to resort to this %kind of deceit
of the world. We are only deceiving
ourselves when we fry to export mer-
candise that brings disgrace to our
country, It is not only a disgrace to
our country tut 1t denies unfortu-
nately an entire market for our coun.
try and the foreign exchange that we
need so badly Therefore, Madam,
quality control, whether voluntary or
otherwise is absolutely necessary and
pre-shipment inspection wilj have to
be guaranteed before this merchand-
ise is allowed to be exported over-
seas. I have got plenty of points but
I do not wish to take more time

of the House. I must, however, con-
gratulate the hon. Minister for
having. . .

SHRI LOKANATH MISRA: We

saved some time on the earlier Bill.
You can therefore continue,

SHRI N. M. ANWAR: I feel that
the hon. Minister should go into the
prospects of discovering how best we
can find new trade routes for this
commodity. We have not only to
develop our traditional trade routes
but also should be on the alert to dis_
cover alternative trade routes as well
I think a team of experts from this
industry should have %o be sent to
the different countries, East and West
to exploit the potentiality for export
promotion, 'This would be a very
good investment. So far as foreign
exchange is concerned, it is now one
of the greatest services that we could

render to the nation if we could only

see that more of foreign exchange is
brought into the country. I am sure
this body will have the vision to find
newer horizons and the Minister
would be doing signal service by
allowing a team from this industry to
go round the world and discover the
possibilities for further expansion of
this industry. Thank you.

st frAegm Wt |tetear
(w== w3w) A=A wEiEAT, A
o 1 fad wrAd wA oS 9§
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geqa fraT § g e &9 § geqq (a1
& HYC 99 wraAHl F Ay wega
TouF feX d gegaTe F I £ | TS
are fafaars g fF saw wrea & aar
2o 511 f gerraan % faaie & wmeer
¥ qFr & AT FIE ol SEFT @E AN
q¥ FFIEIET 98 § WX 9 ToE=
F Aremw & g Frov fawy qmEc o
T A |

wg 99 a8 § % g% 7w war
agaeqT &< foay gH famg fadeft qar
ST qre &Y, TWIL AT H1 W SF
At fasr o3 AT S Fiagl §F a1
IAMT 51T AT ¢ AR 59§ 1 IT&7
gt g, 2g TE1 1 AW wrwar
TTC-FTI & T F3€T gATY AT
BIE-BIE TARF §, TAR! TAYT 74T
FE A AT FRGA AT a9Mg T ITRT
AT FIFT D G AT T AGAT A
FIAY qTAr & #iv IEF afvury T
AR RA 9T 1 TN fRaar wrfey
ag faar At arar « gw 3fte & gw W
N #1 faato w7 72 ¢ 5 gas wregw
¥ qru F-fa¥a g1 AR senaEwl
Wry=er @ fad | FEF megw Y
WITaw & ITAEIUAL 1 3F QA 9%
1w frerdt T8 K} Jamedt F 5y o
T S | TGy 7 &) {5 418 Fr ATAH A
F AE Ieqras! K1 fAad ardl wAd
FH Z1 1Y AT IINFNAT & W 95
sra /T A A1 @ gHIT F1S #Y
I3 g F5GT7 F1 AT 95 AT 157
ICAEF H AT AT 92 1 39 feafa
1 a8 gu faaio 31 a1 ag 3w gy
g 1 3w gfee ¥ & wrdar s fF
AT ST 39 I B FET 3G fF T aqarT
Faeqg ga M AGH SN MG g EF
qY ET WS AT, TG ITHAIEHL
# fom qeg o faer <t & sad wfys
afg 7Y, F7 & 7% J1 9gF F=VY A9,
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wa gfg A gy 1+ qaY Poafa w1 s s
faqinr ®¢ af AT 73 NS FT ax
dT ZIF TEI, TFAAT A9 & AT %
fafzada 1 gdl 3TN Frgw w49,
fRaeT F9g § AT FIT I ATI,
FH AE N | 54 IS & A9 § g
HI AT FIH ATT AIZT & T WSS F fga
¥ FT gR § AT AT, THY T A
T qEFAT &

IIr=AT HEITAT, TT FIE H1 fqaior
zq gfez § fopar 7 <a7 & 5 = fasay
¥ Ay qrwe G, G307 ¥ Ig (kg
FIAIT IqTHT F1 W1 2% qo7 ey o
& faegar g8 ara 1 147 2 % g0 -
oI TATG & 497 FTr g WV 3F
gfer & gw g wraer & wils faef qan
I F TFT & | I TFFL FT IaT-
g foam sma, a7 v g fasmr
TARA §1 97 FHA, WAL gqHT Gl a9
FIIST RTAT IaAT AIFGST F &T |
39T qeaT & fadef AET 9w V4 F
fax 1« argga 137 T W TIHT G,
77T fa3er § gaay wEdl I 99dT
gT FT FT I A | farmr A
AT AY FIEF B GrH< T, FEA FAL
&1 95 WA W gH @A AT G ¥ WK
gATY Heqitey N qriwearT AR gAY
TET @] TSI SN RE
ZH QL SgAEAT FIA F AR,
31T I, THATE JAIMT HIT
FE 9% g #T WA FH
Fagmw ga feafg ¥ ¢ Fr v 7
TFIFT F AHA H AL F {HITT §
TS g 7 T § A7 gAiR fag 3¢ 9
AT gaeT AT AT @r e | gav A ar
fF 7z T sAFe FIET F A” AT
AT IET TATGT A AFF FHIAA
g raafadtadiaediy 1 #us Farmer
¥ Y g7 15 g2 9T T E | A QAT
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7 &1 % 3t aRE oS gara % faui
FHT& AT A ATE FT @ & I AT g1
TIET FTAT T | HH/T JT AT FHT-
fifafees feafa &, ww vrma faf
FAAWE | AT A A I
foF FT S1T FB FIE T F,AE 1%
fauw a9 m #wix 9eet famr ¥ 3®
HA T AT 1 @S f{g & w1ow
T AT A(EAT E | TAT ST A1AE ATAN
g & it Gl a9 FT @ g AR
A AN AT T4 F g8 Q8T 18
AT & FAY | AfET AW F HAA,
FI3 F A(AT § AL AT Frar g 1 fom
ot &, oA IR # 9w gw
zA At 7 faato w47 §, a8 {4 7 r
g1 O I W AHAT TSI A G
ST g 1 39 gfee ¥ gual 39 9= faay
AT R FTILIFAT §

AN$ & fautw &1 gai I q6q
§ 9% grary AT QAR & 39 909

| #Fr =9 FTArg e S A ¥ yrgT A

l

§ waEa & g | 3aw faar g fF

“the  cardamom-growing interest”
T T AT SATTH WSS g (o a1 goir-
A F IeNEA A fea=eqr § 3@ AN
@1 | FATAdl & SeIEA R "
ot feeraedt 3 a1 “uaw’ #7 fadwedy
gt “ard” wr feemet g oy
FATEE FLAT 1 T A€ § Iq&! FTS-
Y, 3T F Seared ¥ faomedt Agr
% TZ FEAT TST HIBT gV AT 1 =T
211 FT g9 39 N 4T% I F fa@d
fo St gFAHAT Al F IenET H
T ZT § AR AG L FF gH FEATF
FEE A &, ATNT & TEHE TR
P oqar FIRW R fF ST gATAND HT
tqq IaORA @ & g gfafafy
¥ @A a4 & | safayr gw ST

wezl &1 wAw fFm wm g fw
“the Cardamom-growing interest”
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il gad feomedt @ ST
GT, 73 3% AT F& | F ArdAn
FEM fF Tt weq 9% FFqTL 7T AT
§ ga¥ g Qg T ¥ swaedr w1 %
Y ZATTH F ST §, I A AT
1 398 fagrstry | «Frast feaaed
IgF IAET F 87 T ASKT AT ST AW
favar v § a3 faege saaETa wa
LEARAGIE

gaveger wgrear, & ag @ fadaw
we fw ot 1 &1 fanfo g FT @
&, IaW N I grEgEl @ @ Ffgy
g wRdT F faatn 7@ §, geargad
FAT FT fAqtor F@ §, 7 TN
TAAAF TATT FT FAT  HI I8 I9
Fq B qQ I@ FW F foq gaw 7@
g ard | sl g § IR aowA
gfafa F1 w17 $ur IqF T # faegw
FE AT § IIH A 17 957 § 9
3 gTETd, 14 gax & fan 7 awaret
Frag! § | 39 3fve ¥ w A gfeesior
AFT AT 14T {5 AR ATHHTF T &
17 F17 qrelagl F1 T 9H WS gFY
faRguifTaga s 9N & Fmi at
@q oA fTar S at g W asy
greg FXAT AT § A AR Ay g
eI HIT @ IS & q97 & faq §
FHY & WA 9w ST T ST e
AT ARAT § | TAY I A FT
7 F |

39 fadas # ot q@ A feafq
47 I9H OF 139 AT F AN ¥
fag w15 sgaeqr 7y & ¢ g 40 | A
AHETAT § A AT AT §IT & TR
ST GTHI A §q7 A1 FAT ¥ IF q
& FgF H=eT OFAT | TW A W
FTIfeT EEYS Y a7 R F=8T
7 g @ |
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g Fgmdawm ot A F
FEt & w1 A IaN W gF T gMET
WE FIF “undertaking, assisting

or encouraging scientific, tech-
nological and economic research”.

TEIITE WeeT w9 fFa 31 TR
MY W WIIAF 971 F5 HF
TAFAATWE AR [|H F1AG-
Heg Twd @ Fr =1 71 7€ &) 9%
T HF GIFAT F A T AR
¥a faa &< ggFfar & ara 9T a8
FTH ®T qF 7 Iq¥ qfgar a1 Y TEF
¥FAT ) AT gW 3G fF wgwifear #1
YR WA F FrasE @ S god
sfgqme T, oA sfwag w7-
Nt & T I FERIET F1 8-
ama w37 F1 feafe § 1§, 71 g5 fag
geFifeer & fag fagy smog £ )
MEAF AL | IF g9 3@ A fF agt
F A GIIA TR WATH  qE-
FICAT & ATATT T FTH FIA | IAC
T Y 9 qXE BT T Ft TR
frg s ¥ feet g A &g 4@
g awdi

TIH SAar Tar § Ensuring
remunerative returns togrowers

of cardamom. RATEATIH! HIATSHI
F1 &% qeu fad, AF  Jrgadfe
FHT X AN ag ag@ w=BT A &1 &
AT FEAT F 98 JAT FI @ &
qifad 7 @ 1 g 4T ¥ 9§
gt DA &, FEW F FHT I
gAY & 1 31T T A AETE G F Fra9[E
FAF IHF IeqTIT § [HAAT QT FAT
qgar g, fFadl dgAw @ a=dl g,
IqF FAE IART AT qeq foear § 98
qGT FA & | [, T fawqww &
AT ZIH F HICT IGHT (5T 9¢ TG
QAT AT T FEATE el § 1 TN FeRT
feardiie & gL Al oY gReEroaw |rgT
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TILATLFE & o g0 Frectaii 7 A5
FIE AT §, ST A LT FAT 1 8
T QFAAA! S 9aE) famar § oy
%7 forgar gr arar § | 9% 1T AN
gex & i a1 wrewr § fF gt afuw
I G & JITAR HYHTH T IR
wred § 9@ IaEH F fgara ¥ A<
oY qew wran € IEd fgws & w@wer
qgT &, ATGl wTAT FT AT TIAT B |
@ W W R A § B oA
ygaAfeq Srgq Ao S AT A
FT F IAT! FAq < AL SNED,
3T 7Et g o 9 I« FA A W@
el

Cardamom

SHRI MULKA GOVINDA REDDY:
Madam Vice-Chairman, he csan conti-
nue tomorrow.

THE VICE-CHAIRMAN

(SHRI-
MATI

TARA RAMCHANDRA

GMGIPND—RS-—971 Ry —-28-3-66——570
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B3ATHE): How much time will you

take?

it farega AR Sl
ata 37 24 fawe 7T |

THE VICE-CHAIRMAN
MATI TARA
SATHE): You
twelve minutes.

(SHRI-
RAMCHANDRA
have already taken

ot favagwTe AamTesh S
wa qigr a1 g9 faor o drqar §
qEAT |,

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): The House stands adjourn-

ed till 11 a.m. tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on ‘Thursday, the
25th November, 1965,



